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Ordinance, 1982, and consideration
and passing of the -Gentral Excise
Laws (Amendment and Validation)
Bill, 198a2.

2. Discussion on the Resolution secking
approval for declaration of certain
Services of Assam as [Esseatial Ser-
vices.

3. Discussion and voting on the Supple-
mentary Demands for Grants for
the State of Assam for 1982-83.

4. Discussion and voting on the Supple-
mentary Demands for Grants (Gernal
for 1982-83) .

5. Consideration of any item of Govern-
ment Business carried over from today’s
Order Paper.

6. Consideration and pasing of :—
(a) The Andhra Scientific' Company
Limited (acquistion and Transfer
of Undertakings) Bill, 1982.
(b) The Central Universitics (Amend-

ment) Bill, 1982, as passed by Rajya
Sabha.;

7. Discussion on the Sixth Five Year Plan.
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PROF. MADHU DANDAVATE
(Rajpur) : Mr decputy-Speaker, Sir,
the President of the Chandigarh unit
of the Janta Party conducted an cnquiry
into the allegation that the Government
Railway police had arrcsted hundreds
of Bihari passengers, mostly labourers
having valid tickcts and got them convicted
on a charge of ticketless travel.

They are lodged in Bahadurgarh fort
prison camp and Amritsar jail to help
Punjab Government mect the shortages
of staff in  prisions overcrowded
with Akali Morcha volunteers. They were

allegedly made to work as sweepers
and cooks.

The enquiry has clearly established that
thesc allegations were correct and there
was a  collusion between the Railway
authorities and the Punjab Government
in this entire episode.

_The team of opposition M. Ps which
visited the concerned jails on 13th October
has confirmed these facts.

I demand that the Government should
make a comprehensive statement on this
episode and take necessary steps to relieve
the victims of their agony and offer them
adequate compensation for the illtreat-
ment meted out to them.

SHRI KRjSHNA CHANDRA HALDER
(Durgaapur : Mr. Deputy-Speaker,
Sir, workers of the National Herald have
not been paid salary for September, 1982,
nor two years bonus. Eleven months over-
time allowancs has not been disbursed
t0 press workers and provident fund deduc-
tion amounting to several lakhs of rupees
have not been depasited. There are other
matters concerning the workers which need
to be looked into. I would request to the
Government to look into the matter and
make a statementin  the House next week.

Since the transport problem in Calcutta
is acute, there is need for the introduction
of circular train services immediately.
Government should make a statement
in the House next week in this regard.
(intsrruptions) .
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MR. DEPUTY-SPEAKER : Only the
approved verslon will go on record.

MR. DEPUTY-SPEAKER : When you
want certain items to be included in the
next week’s agenda, you are expected to
rcad only the approved text. Only the
approved version will go on record.
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Shri Jaipal Singh Kashyap then left the
House.

MR DEPUTY SPEAKER: You are
expected to read that. Only what has

been approved will go on record. Now
Mr. B. D. Singh.
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MR. DEPUTY SPEAKER : Now Mr.
Pranab Mukherjee. Supplementary Dema-
nds.

SHRI RAM VILAS PASWAN : The
Minister of Parliamentary Affairs should

reply.

MR. DEPUTY SPEAKER : Sorry,
Mr. Mukherjee. Now Mr. Bhagat.

THE MINISTER OF STATE IN THE
MINISTRY OF WORKS AND
HOUSING AND IN THE
DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI H.K.L.
BHAGAT) : I have heard the hon. Mem-
bers with respect an attention. I shall very
carefully go through the records and bring
to the notice of the Business Advisory
Committee, such matters which are consi-
der necessary.
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SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL). 1982-83.

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) : I
beg to present a statement (Hindi and
Bnglish versions) showing supplementary
Demands for Grants in respect of the
Budget (Genceral) for 1982-83.

12.15 hrs.
ANDHRA SCIENTIFIC COMPANY
LTD. (ACQUISITION AND

TRANSFER OF MUNDERTAKINGS)
BILL.*

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND WORKS AND
HOUSING) SHRI BHISHMA NARAIN
SINGH) : On Behalfof Shri R. Venkata-
raman I beg to move for leave to introduce
a Bill to provide for the acquistion and
transfer of the undertakings of the Andhra
Scientific Company Limited with a view
to securing the proper management of
such undertakings so as to subserve the
interests of the general public by ensuring
the continuity of production of scientific
instruments which are vital to the needs of
the country and for matters connected
therewith or incidental thereto.

MR DEPUTY SPEAKER : The ques-
tion i3 :

“That leave be granted to introduce
a Bill ta provide for the acquistion
and transfer of the undertakings of
the Andhra Scientific Company Limi-
ted, with a view to securingithe proper
management of such undertakings
so as to subserve the interests of the
general public by ensuring the
continuity of production of scientific
instruments which are vital to the
needs of the country and for matters
conncted therewith or incidental
thereto.”

The motion was adopled

SHRI BHISMA NARAIN SINGH :
I introduce** the Bl

Rubber (Amdt.) Bill 32

CENTRAL EXCISE LAWS (AMEND-
MENT AND VALIDATION )BILL*

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERJEE) :
1 beg to move for leave to introduce
a Bill to provide for the amendment of
laws relating to Central Excise and to
validate duties of excise collected under
such laws.

MR. DEPUTY SPEAKER: The ques-

tion is:

“That leave Dbe granted to introduce
a Bill to provide for the amendment
of laws rclating to Central excise and
to validate duties of excise collected
under such laws.”

The motion was adopted.

SHRI PRANAB MUKHERJEE: I
introduce @ the Bill.

12.16 hrs,

STATEMENT RE: CENTRAL EXCISE
LAWS (AMENDMENT AND VALI-
DATION) ORDINANCE, 1982

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHER]JEE): I beg
to lay on the Table an explanatory state-
ment (Hindi and English versions) giving
reasons for immediate legislation by the
Central Excise Laws (Amendment and
Validation) Ordinance, 1982.

RUBBER (AMENDMENT) BILL —

contd.

MR. DEPUTY SPEAKER: The House
will now take up further consideration
of the following motion moved by Shri
Shivraj V. Patil on the 1gth October,
1982, namely :

“That the Bill further to amend
the Rubber Act, 1047, as passed by
Rajya Sabha, be taken into considcra-
tion.”

There are two speakers—Mr. N. Dennis
and Mr. Banatwalla. They will take
five minutes each. Then the Minister
will reply. Mr. Mool Chand Daga was
on his legs. He is not present in the
House. His time will be taken by Mr,
Dennis.

*Puyblised in Gazette of India Extraordinary Part II, Section-dated 16-10-82.
*&Introduced with the recommendadation of the President.
@Introduced with the recommendation of the President.



